
IN THE CENTRAL ADMINISTRATIVE TRIIUNAL 
AHMEDABAD BENCH 

O.A. No. 3 )0/89 

DATE OF DECISION  

I 	h 	nabLaI .ifxt. ?±i 1 iakioa 	Petitioner 

L'i.A.Kadri 	 Advocate for the Petitioner(s) 

Versus 

rJ r 	
Respondent 

Shri -}Zi1 rarohi 
	

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 1 \flc 	Cr 

The Hon'ble Mr. 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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Shri Bhimabhaj Mafat la 1 Makwan a, 
Rainwada, Amlifliya, 
Dhilka-387 810. 	 : Applicant 

(Advocate: Mr. M.A.Kadrj) 

Versus 

Union of India 
Through: 
The Secretary, Ministry 
of Communication, Sansad Bhavan, 
New Delhi. 

General Manager, 
Telephones, 
GUj arat Circle, Ahmedabad- 380020. 

Sub Divisional Officer, 
Telephone Dholka-387810. 	 : Respondents 

(Advocate: Mr.Akil Kureshj) 

ORAL JUDG€NT 
O.A./390/89 

Date: 29/9/1993 

Per: Hon'ble Mr. N.13.Patel 	: Vice Chairman 

The applicant has approached this Tribunal 

seeking a prayer that the termination of his employment 

by the respondents is illegal and void and for a further 

direction to reinstate him in employment as a casual 

labourer with all consequential benefits. 

2. 	There is no dispute about the fact that the applicant 

was engaged as a casual labourer under the Respondent No.31  

i.e. Sub-Divisional Officer (Telephones)Dholka with effect 

from 6.9.1982 and he worked as such till about the middle 

of March, 1986. The applicant 's case is that his employrrent 

was terminated on 15.3.1986 while retaining his juniors 

and without giving him any notice or notice-pay in lieu of 

notice and also without paying him any retrenchment compens-

ation as envisa:ed by Section 25(F) of the Industrial Disputes 

Act and  1therefore,sucii termination was void ab initio and 

he should be declared to 	continue in service without 

t 
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any break. The reply filed by the respondents is 

to the 	that the applicant had himself stopped 

reporting for duty from 15.3.1986 or 	 andA 

therefore, on 1.3.1386 a telegram was sent to tte 

applicant requiring him to join duty immediately 

and 1in reply to that telegram the applicant had 

sent a letter dated 24.3.186 stating that he was 

ill and was therefore, unable to report for work 

till his recovery. According to the respondents, 

they also sent a registered letter dated 24.3.186 

calling upon the applicant to resume work'but the 

applicant had l 	abandoned the job. The 

respondents ,therefore1  contend that there was no 

question of retrenchment oktermination of the 

employment of the applicant and 1therefore, the 

applicatlOn is liable to be dismissed. 

3. 	As regards the controversy whether there 

was termination of the eploymt of the applicant 

somewhere in the middle of March, 19864  or whether 

he had actually abandoned the job from about the 

middle of March, 1986, it is material to note that 

the applicant filed Civil Suit No.431/86 in the 

Court at Narol on 12.5.1986,that is soon after 

March, 1986 contending that his servicjiiiegaiiy 

terminated and asking for appropriate relief:
Ii 

reinstatement etc. Tnis suit was transferred by the 

Civil Court to this Tribunal and it was nunbered as 

TA/27/88 and1uitimately  it was disposed of by 

the judgment dated 12-9-1988 whereby the Tribunal 

held that it canot take cognizance of the cases  

: 4 : 
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because the suit was filed on 12.5.1861that is after 

coming 1ntoLforce of the Administrative Tribunals Act 

on 1.11.1985 andconsequently the order passed bythe 

Civil Court transferring the suit to this Tribunal 

was not in accordance with law. While disposing of 

the transfer application No.27/88,hcwever, the Tribunal 
at 

observed that the applicant will beLliberty to file a 

fresh application under Section l of the Administrative 

Tribunals Act, 1)85 and1  accordingly the applicant has 

filed the present application on 11..1989. The judgment 

of the Tribunal disposing of the T.A. was delivered on 

12.9.188. The material fact to he noted is that soon 

after i'larch, 186 the applicant had started agitating 

the matter on the ground that1though he was willing to 

work and had reported for work, hi employment was 

illegally terminated. The applicant is a poor person 

and we are inclined to think that it would be highly 

improbable that he would abandon his job as a casual 

labourer1even though he was physically ab]e to perform 

his duties. 	On an overall consideration of all the 

circumstances of this case, we5 berefore, hold that 

the authorities had terminated the employment of the 

applicant when he reported for duty after recovery 

from his illness. We hold that this is not a case of 

abandonment of job by the applicant1but a clear case 

of termination of his employment. Thenthere is no 

doubt that the termination is clearly in contravention 

of the provision of Section 25(F) of the Industrial 

Disputes Act inasmuch as it is/admitted position that 

the applicant had worked for 240 days in the year 

immediately preceding the date of his termination 

and no notice or notice-pay in lieu of notice was 

given to him nor was any retrenchment compensation 

paid to him. We must strike down the termination 



:5: 

order as void and fnoeffect with the result that the 

applicant will have/ordered to be reinstated in service 
V.213, 

without any break. Hev 	the questionjas to what 

order should be made regarding the backwages payable to 

the applicant. i'ir.Yl.A.Kadri, under instructions from 

the applicant,who is personally present in the Court Room, 

state that the applicant voluntarily forgoes his 

claim for backwages till reinstatement, if reinstatement 

is effected within a period of 10 days from today. 

4. 	In the result, therefore, the application 

is allowed and the oral order of termination of the 

employment of the applicant is quashed and set aside 

as being null and void, and the respondents are directed 

to reinstate the applicant as casual labourer1within a 

period of 13 days from today with continuity of service 

and all other consequential benefits (including regulat-

isation if and when due to him) except backwages till 

the expiry of the period of 10 days from today or till 

his actual reinstatementwhichever is earlier. 
I 

A'42--- - 
V. Radhakrishnan) 
	

(N.B.Patel) 
Member (A) 
	

Vice Chairman 

a. a.. 



Sl'-, 
(K .Ramarnoor thy) 

Member (A) 

mvAp 

3.A. 390/89 

ORR 	IbL 

Notice returnable on 17-4-1995. 

'1 

(N.B Patel) 
Vice thairmari 

vtc. 

o tko  
tb  

Bewh i n. 

i 

I$ 

26-4-95 Adjourned to 6.6.1995 at the request 

of Mr. Kureshi, who states that the applioaJ 

is already reitstated and the process of 

regular is ig him is wider way. 

H 
(K.Ramamoorthy) 	 (N.B. 

Member(A) 

vtc 

cjcurne to 19-6-95,at the re 

Mr .Kureshi 

K.r.amamoorthy) 
I3mber  

6-6-95 

I 



Date I Office Report 

19-6-95 Mr.Kureshi sttes that steps are being 

taken to implement the judgment. At the 

joint request of •'Ir.I<adri and r.1<ureshi, 

adjourned to 17-7-95. 	 1 

ii 
(K. Ramamoorthy) 
	

(tsT.13'Uatel) 
11o:chcr A) 
	

Vice Chirraai 

ss 

i 	 0 	L 

of complying with the judent is al:. 
started,but, it will take some more tim? 

to come to an end. With the consent of 

:r.:i .A.ocri, oj 	ro 	L 7.9.1995. 

\J 
(i.ao.000rthy) 	 €i) 

Ohai_rnan 

aLt. 

sick n-te filed by Ir.-•C:Ji. 

ir.1ureshi ses that implererxt..i-o 

f 	12 jU IIfl TL Uner-Way. :.djOUxO€1 

L.-- 

hCcrishn ri) 
	 i 

Vico Choirrar 



r 
I 	 C.A. 22/5 i O.A.  

Da 	Office Report 	 0 R D E R 

9-1 	 - 	 L(:ve nete filed by lir. Kadri. 

djurned t4 9th 0ctbar, 1595. 

(V.RhJrishnan) 
Member (A) 

9. 10. 15 
	 Adjourned to 6.11.95,as the other Hon'ble 

i'lernber of the Bench is not available. 

(i.B.atel) 
Vice Chairman 

6.11.95 AdjQUrned tG 20.11.1995 as the cumpliarice 

is likely to be over by then. 

Vill 

	

(V'.Radhakrishnan) 	 (N.E. patel) 
Melther(A) 	 Vice Chairman 

vtc. 

S 	• 

Mr.3h.vde for Mr.Ka-Iti. Leave note filed 

by 	'1.r • Kur sh. 

V,h':Yfli 	 • 
- i 	 c:-ii- 



Date 	I 	Office Report 

4.i2.95 

ORDER 

1r. Kêri is ii.t r'sent. A j urr1e&1 

t. 12.12.lY5. 

(/ .aihakr ishn) 
Membe r(A) 

I vt:. 

12-l2-9f 'he applicant and Air.Kadri are not present 

djourned to 3-1-96. The Respondents may file the 

details and specific reply as to the averments 

mww  xzk that bonus dnd some other payments are 

not made to the applicant. 

UVL 
,Rad.hakrishflafl) 	 (N.BPate1) 
Member () 	 Vice Chairman 

I S:3 

jurnc. t l7-l-Pt the request' f 

ir fLin 	:i' 

(V.RC:I-I krjhr:- ri) 

L 	 I 	

:- 



Date 	Offic. Report ORDER 

	

31-1--1i6I 
	 At he joint 	: cf the iearr.d couris1 

for, h-_-, par- ies the matter is aduried to 

1.i-2-1))6. 

R adh kr is b r ri j 
I'nber j-) 

	

'.2.91 
	 Nn 	resent for the parties. Adjourned t 

6.3.96. 

(v.Redhakrishnan) 
Member (A) 

6-3-1-'LI.6 A. 81 __- 4/95  

Mr. cadri dos not press tn i.A. as w. Kureshi 
states thL the mater will e examined in 

proper prspective. M.A. stands disposed of 

A.22/5inO O.A. 300/89 

Adjourned to 13-3-1996. 

V. RhakLihniu) 
	 (N.B. Pate]:) 

errb: r 	 Vice chairman. 

*A. 



Date I 	Office Report ORDER 

13-3-96 
Mr.Kureshi stutes that if any part of 

the judgment still remains to be complied with 1  

part from tka accrding of temporary status 

to the applicant which is already given, the 

same will be complied with within a peri of 

4 weeks. adjourned to 10-4-1996 with the consent 

f i4r.Kadri, 

(v .Radha krishna ii)- 	 (N.Pate 1) 
Member 	 Vice hairman 

*ssh 

10-4-9 
	

Lve flote filed by i'i.i<adrj. :r.Ku:e; 

sttes that the only uetia which now remains 
for 

Zth 	carisideratiri,.— , is .aut the date 

fin which regu1aris.tin is RJD to be qiven to 

ae 	iicant aria that uesticn depends upon 

the police rert. He further states that alce 

re)ort is still not race ived and steps i1l be 

taken to obtain police reort at the ear1iet. 

djurned to 8-3-i99,at hiE request. 

VI 
.Radhakrihnin) 
	

(N. 13,l?ate 1) 
mber ('i) 
	

Vice Chinran 



4 	 CV22/95 in A/390/89 

Dater Office Report 	 0 R D E R 

Ck 
3.5.96. 	 Being busy in dictating L 	Judnent 

adjourned to 13.6.96. 

(V.Radhakrishnan) 	 (. 3.ate1) 
iemher(A) 	 Vice C,1iaiinan 

a it. 

	

13..96 	 Adjourned to 19.i.199 at the request of 

Mr. Kri. 

(V.Radhakrishnn) 
Mem5er(A) 

V tc, 

None present for the parties. Adjourned 

to 28..199. 

(V.Radhikrishnan) 

vtc. 

	

28.6.96 	 None rsnt for the rtie5. Adjourned 

to 12.7.1396. 

(K.Rarnarnoorthy) 	 Ra ani) 
Mmb r (A) 	 chairman 

vt. 



Date 

12-7- 

Office Report 

Mr,Kri is not present. Aijournei to 

17-7-96- 

 

(V.Rahakr ishnian) 
Mrnber (A) 

17.7.,' 

*sh. 

Mr. Kodri is net present. Leave n•te 

filed by t.ir. xatzA Kureshi. Adj.urned t. 31.7.. 

S 
(V.Mdhakrishnan) 

Member (A) 

Vt;;. 

31.7.96 	 Mr, y1rj is net present. At the request 

of Mr • Kureshi, adjourned t. 2.9.1996.  

(V.Aadhakri$hnan) 
Merner() 

aa. 

2.9.  96 
	 r.ari is not present. 	1Ouin 	to 

23.9.96. 

( K. Ra marnoorthy ) 

4ernLer (.) 



Date 

14.10. 

:1r.Kafti is not present. Adjourez t 

3O--96. 

/ &L 
(147.RadhikriEhn3) 

I. 
.k)b 	- 

Office Report 

in  

ORDER 

" 	 - 

(f.Riha:i. Th) 

Mr,Kadri is not present. Adjourned to 

23.10.96,.t the request of Mr.Kureshi. 

(V.Rahakr ishnari) 

Member (A) 

s sh* 

Mr.M.A.Kadr- , the learned counsel forthe 
appli ca1t is not pr sent • Mr .AkIl Kureshj 
counsel for the respondents is present. 

List on 8th NoVerrer,199 

K.Ramarnoorthy ) 	( 	•Haridi- Member (A) 	 Vice Chjrnan  

19&.01 L wom 



I 	Date 
	

Office Report 	I 	 0 R D E R 

I 	8-11-9 :4r.Kddt.1 is riot present. Lev note 

fj1e5 by r.Kureshi. djourned to 2-11-96. 

- 

(V.Rchdkrjshna n) 
ember (A) 

ssh* 

28-11 96 	 Mr.Kari is not Drsent. ijourned to 

5-12-1996. 

(V.Rharirh niri) 

embex C-) 

ssh* 

I 5.12.96 

.9 .12.9 

Adjourned to 19.12.96 at the request 

of Mr. Kureshi. 

(V. Radhakrishnan) 
Menber(A) 

v:c. 

Adjournd.tO 7.1.97 at the request of 

Mr. Akil Kureshi. 

~x 

(V.dhakrishnan) 
Member (A) 

vtc. 



Office Report 

IQ . ) 
. J .. 

ORDER 

Mr 	re;hi makes avoa: 4 

,,_he order dated 21.1.1997 which 	tre 

ajontrent f the applicant as a regular 

Mazdoor. x con' of the same is taken on record. 

ir. Kureshi submits that he will file a proper 

affidavit from a responsible of ficearid prays 

for a short adjournment. Adjourned to 18.2.97. 

(V.Ramakrishnan) 
Mernber(J) 	 Vice Chairman 

mr o  Kureshi files an affidavit sworn by the 

S.D.O.T.  

we notice that eve-n togh in the contempt 

petition the respondents are shown by 

designation and the names have not been given. 

The learned counsel for the applicant states 

that he will give the names of the alleged 

contemner. He shall carry out the necessary 

amendment within one week from today. After 

the necessary amendment is made, the alleged 

contemners in their individual capacity shall 

file their required affidavit. 

In view of the above affidavit filed by 

xxxs.J.o.r returned to mr. Kureshi. 

Adjourned to 21.3.1997. 

(TN i3flat) 	 (I.Ramakrishnan) 
Member(J) 	 iice Chairman 

v tc. 



* 	,_) 	in 	,)• 	- 	) -I 

ORDER 

7..- 
	 -7, 	 iir(i 1r.Kairi ior :c coiipL.lnent. 

r.Kuiehi tor the a11eeJ corlt:mfleL is not 

tin that this iiatter has been 

JiourfleU .-i nuuoer of tiesevcn though th: 

contefliPt petitiOn was file: a: eir1j as in 

Jsnuaiy 15, ..t ;ou1d sed)thut the a11u,eJ 

cOit1fl3 ui: not tscing the uiattr scrioUsly 

it tii is no imrovc-trent -cn the 	n. 

on the nexe üate of horinj, thU Tribunal 

uli take a serious vi.w. 1-r th. res..nt 

i aw&d 	cost Qt k. 100/- to tie comp1ciinc.in 

hich shoui: De piu iJ/ thU LC3pOflCCUtS 

\:i1fl OflL: 

A cO:y o-. Ui.-s order MAY oC .iv:r1 

to jot.ti th.cirtie3. 

cii on 22-1-1 7. 

/'-•'- 

ViC- cLui.r. nan 

41 
k 

0 



C.A.22/95 in 0.A.390/89 with M.A.170/97 with M.A.248/97 

Date 	Office Report 	 0 R D E R 

21.3. 
Time is prayed on behalf of Mr,Kureshi. 

Adjourned to 15.4.97. 

(V.Radhakrishna (1) 

Vice Chairman  

P111- 
	 ssh* 

	

15,4-97 
	 een leave ot tiles y r.iuiehi. 

;ijourni to 

V4c.-ihnan) 

Vice Chairman 

7.5.97 	 Seen leave note filed by Mr. Kureshi. 

Mr. Kadri is present. Adjourned to 26.6.97. 

- 

(T.N. Bhat) 	 (V.Ramakrishnan) 
Member(J) 	 vice Chairman 

vtc. 

	

26.6.97 	 r. 	f1e 

flat he has given a qopy to mr. KureShi. 

Nl2ourfled to '7.8.17. 

(V. Rimakrishnen) 
Vice Chairman 



Date Office Report ORDER 

7.8.97. 	 At the request of Mr.AkiJ. Knreshi who prays 

for a short adjournment to file affidavit by 

the respondents Adjourned to 0499.1997. 

Mr.M.A.Kadri for the applicant is present. 

	

( T. N. Skat) 
	

(V.Ramakrishnan) 

	

Mexnber(J) 
	

Vice Chairman 

ait. 



EUJd 

u?aLIq3 	TA 	 (j') ieqpie 
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eurç; awos a0j sAd iq-w 	4.TM PeTICI: 

ueeq 	 eq; ;o UOT;ITP ei; sp CAT/Uns 

q.ou seop mV 9  ;eq. sis TqsetflN XW 

AI5uTp1oDz 

;o pesodsçp s 	/L/'w pioai uo ue 

eq o4 petOtI 	yW a44 UT p2SflJ s4UeuJrlDOp 

eqj, sAxxdxRK O pioDai uo ua)j4 eq 

u1 pa4sTjs;uewrl3Op aq4 qpqqs;uiqns ip',rj 
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4qs s 

u1 wxreq3 aDTA 	 (r) jawaK 
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Apeaaja seq L6/OLt4 42,144 pUT; 

iepuofei 
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.u?ZTIdde eq. ;o ;TpT;; u sTT; 	P'Z 

TP>1'W uo Adoo e seias pue peqep9un4y 

'LOQ 'rn.e 	euo Aq uloMs iepuTolal 

aq4 o4 i1dai u 	 ieq.oue SaTTg oS 

a 	eOJO peUXaOUO3 eqq Aq UIOMS AePT 	U 

q4Tm 4uawa4s4s Aidai aqq sa3elde; plsa1flI'iw 
L6* 6* tl  

JodeH eoij4o 
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CATJJ/13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 	

() 

C.A.22/95 in 
O.A.NO. 390/89 
T.A. NO. 

DATE OF DECISION 14,10.997 

Bhjmabhaj Mafatj.a]. MakWana 	Petitioner 

1r ,M.A. kadri 	 Advocate for the Petitioner [s 
Versus 

Union of In1a & ors. 	 Respondent 

Mr.Akjl Kureshj 	 Advocate for the Respondent [s 

CORAM 

The Hon'ble Mr. V.Ramakrjshnan 	Vice Chairman 

The Hon'ble Mr. T.N.Bhat 	 Member (J) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment 

To be referred to the Reporter or not ! 

, Whether their Lerdships wish to see the fair copy of the Judgment ? 

4, Whether it needs to be circulated to other Benches of the Tribunal ? 

'I. 
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Bhimabhai Maatlal Makwana 

residing at Rainwada, 
Amlifuia, 
Dholka, 387810, District-Ahmedabad. 	 Applicant 

Advocate Mr.N.A.I<adri 

versus 

The Union of India, Through : 
The Secretary, 
Shri D.P.Deyarid his successor 
Ministry of Coinunication, 
Telephone Dept. Sansad L3havan, 
New Delhi. 

2 • 	The Genera 1 Maria ge r, 
Shri Ashokkumar and his 
successor, Telephone 
Ahmedabad Division, Ramnivas 
Building, Kh8  ripur, 
Ahmedabad. 	 Respondents 

Advocate 	Mr.Akjl Kureshj 

CkAL ORDER 
- IN 

C.A.22/95 in 

O.A. 390/89 	 nate: 14.10,97 

er Hon'ble Mr.V.Ramakrjshnan 	Vice Chairman 

We proceed to dispose of the C.A on the 

basis of the material before us and with the assistance 

we hace received from Mr.Kureshj. 

The Tribunal while disposing of 0.A.390/89 

on 29.9.1993 had set aside the oral order of termination 

fj 	 of the complainant in the O.A. and directed the 
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respondents to reinstate the complainant as casual 

labourer within a period of lOdays with continuity 

of service and all other conseqiential benefits including 

the reçularisation if and when due to him except back.... 

..wages till the expiry of the period of x 10 days 

from the date of judgment or till his actual reinstatement 

whichever is earlier. In the present C.A., which was 

filed in 1995 the complainant has vA a1led that 

this order is not complied with. We find from the reply 

statement dated 8-4.1997, of Ashokkuznar i.e. respondent 

no.2 as at Annextzre R...2 particularly in para5 thereof 

that the applicant was reinstated prk 20.10.1993 Instedd 

of 9.10.1993 which was after 10 days from the date of 

issue of order but he had been paid wages of Rs..579/... 

for the period of 10 days for the delay in the rejnsta-

-tement. He has also been granted continuity of service 

with temporary status w.e,f. 1.10.1989 and was regularized 

w.e,f. 1.4.1995 The reply goes on to say that the amount 

which was due to him on the basis of implementation of 

the Tribunal's order was calculated and paid to him 

besides the bonus and supply of canvass shoes etc. In 

the rejoinder, the applicant has not agreed that there 

has been total compliance as he contends that his 

le 
x±nemeat should have been earlier thag 

as hi
VV 	

s junior xhas been given such regularjsatjo 

from an earlier date. 



4 0~ 
3, 	We find from the r4.1q=of the rejoina* 

that the applicant was regularised w.ef. 1.4.1995 for 

the reason that he had completed 240 days or more 

w.e.f. 1986 -97 and there was a requirement that he 

should have put in 10 years of service before he beceme 

eligible for regularisation. As regards the payment of 

back-wages etc. the respondents had clarified that no 

backwages were paid till 9.10.1993 in view of the orders 

of the Tribunal , but from the date of the reinstatement, 

he had been paid the minimum of the scale plus allowances 

as due to him wbich is ref lacted in the xpft ax reply 

as at Annexure R-2. From the submission of MrKureshj 

we find that the respondents have implemented the 

judgment of the Tribunal in the manner they have 

understood the some. If the applicant still has any 

qrievance with regard to the date of regularisatiori 

in accordance with the relevant scheme, he may pursue 

his remedies in appropriate proceedings available to 

hijn under the law. So far as the present C.A. is concerned, 

the responddnts have not wilfully disobeyed the order 

of the Tribunal and in the circumsta rices, the C .A. is 

dismissed and the alleged contemners are discharge'. 

( T.N.5hat ) 	 (V.Ramaicrjshnan) 
Hember (j) 	 Vice Chairman 

SNS * 
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CAT/J/13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

R.A. No.90 of 97 in C,A./22/95 in 
O.ANO. 390/89 

DATE OF DECISION 16,1.98 

Bhibabhai Mafatla]. Makwana 	Petitioner 

Mr, M.A,Kadrj 	 Advocate for the Petitioner [s] 
Versus 

IioI1tbfl1i 

Advocate for the Respondent [s 

CO RAM 

The Hon'ble Mr. 	 V, Ramakrishnan, 	Vice Chairman 

The Hon'bte Mr. 	 T.N,Bhat, 	Member (J) 

Whether Reporters of Local papers may be allowed to see the Judgment ' 

To be referred to the Reporter or not !r' 

, Whether their Lerdships wish to see the fair copy of the Judgment ? 

4, Whether it needs to be circulated to other Benches of the Tribunal ? 



r 
1 	
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2. 	In the present R.A. the main ground for seeking 
review is that the Counsel for the complainant was not 
heard before the orders were dictated, as on account 

of his ill-health he came late. However, this is not 

a good ground as even in the absence of the counsel 

for the complainant, the materials on recordx in the 

contempt petition as also in the reply affidavit were 

taken into consideration when the decision of the 

Tribunal was rendered. The present Review Application 
also gives the past history of the present litigation. 

The same is not relevant as eventually the respondents 

filed reply affidavit giving their version which was 

duly considered. We may also mention that the 

Tribunal had observed that if the applicant had still 

any grievance with regard to the date of regularisatjon 

in accordance with the relevant scheme as interpreted 
and understood by the respondents It is open to him to 
pursue his remedies in appropriate proceedings, namely, 

he can file a separate O.A. 

3. 	We find that the Review Application does not 

disclose any valid ground li6r is there any error 

apparent on the face of the record. The Review 

Application is accordingly dismissed by circulation. 

(T.N. Bhat) 	 (V. Raji5hnan) 
Member (J) 	 Vice Chairman 

pmr 


